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BILL NO. 18 OF 2023

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2023
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Land Revenue
(Amendment) Act, 2023.

2. Amendment of section 4.—In section 4 of the Himachal Pradesh Land Revenue Act,
1954 (hereinafter referred to as the “principal Act”), in clause (6), for the words “the official
gazette for Himachal Pradesh”, the words and sign “the Rajpatra (e-Gazette), Himachal Pradesh”
shall be substituted;

3. Amendment of section 5.—In section 5 of the principal Act, after sub-section (2), for
the Explanation-I, the following shall be substituted, namely:—

“Explanation.—For the purpose of this section, a site within the limits of a Municipal
Corporation, Municipal Council, Nagar Panchayat or Cantonment Board, shall not be
deemed to be the site of a village.”.

4. Amendment of section 15.—In section 15 of the principal Act, at the end, the
following proviso shall be inserted, namely:—

“Provided that any appeal may be admitted after the specified period if the appellant
satisfies the Collector, Commissioner or the Financial Commissioner as the case may be
that he had sufficient cause for not preferring the appeal within such period.”.

5. Imsertion of section 17-A.—After section 17 of the principal Act, the following
section shall be inserted, namely:—

“17-A Time limit for deciding the appeal, review and revision.——(1)  Save as provided

in section 14 of this Act, the Collector, Commissioner and the Financial Commissioner shall

decide every case of appeal, review or revision, as the case may be, within a period of four

months from the date of filing thereof:

Provided that for the reasons to be recorded in writing the time period may be extended by
two months.

(2) If the Revenue Officer fails to decide the case within the extended period, the
proceedings shall not become invalid for final adjudication merely on the ground of lapse of
the stipulated period. However in the case of Collector and Commissioner he shall submit a
report in the manner as may be prescribed citing reasons for such delay to the officer under
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whose control he is subjected to and after considering the report and examining the record,
if the Controlling Officer is satisfied that there were valid and genuine reasons for delay in
deciding the case, he may accept the report with no further action. In case the Controlling
Officer is not satisfied with the report, he shall submit his observations to the Government
for such action and in such manner, as may be prescribed against the erring officer.

(3) If the Revenue Officer fails to submit a report required under sub-section (2) he shall
be liable for an action under relevant service rules applicable to such officer after following
due procedure.”.

6. Amendment of section 18.—In section 18 of the principal Act, for sub-section (3), the
following shall be substituted, namely:—

“(3) Subject to the rules made under this Act, a Revenue Officer may refer any case which
he is empowered to dispose of under this Act to another Revenue Officer for investigation
and report. The investigating officer after hearing the parties concerned shall furnish a
report within two months. The Revenue Officer shall consider the report so submitted and
decide the case on merits within the stipulated period after hearing the interested parties.”.

7. Amendment of section 21.—In section 21 of the principal Act,—

(a) in sub section (1), after the words “recognised agent”, the following shall be
inserted, namely:—

“or (c¢) on any adult member of the family residing with him:

Provided that any such adult member should not be a party to the proceedings of
the case to which the summon pertains.

Explanation.—For the purposes of this sub-section, the family shall mean the
spouse, sons and unmarried daughters.”;

(b) in sub-section (2), for the word “posting”, the word “affixing” shall be
substituted;

€6, (Y34

(c) in sub-section (5) for the sign “:”, the sign “.” shall be substituted and the proviso
thereafter shall be deleted;

(d) after sub-section (5), so amended, the following sub-section shall be inserted,
namely:—

“(6) The summons may, if the Revenue Officer so directs, be served on the
persons named therein either in addition to or in substitution for any other mode
of service of summons through Short Message Service (SMS) or whatsapp,
Electronic Mail (e-mail) or through other electronic mode at the phone number or
Electronic Mail address, which shall be available or otherwise known, or made
known, to the Revenue Officer:

Provided that if service is effected through any of the modes specified in this sub-
section, the applicant or the appellant as the case may be, shall provide proof to



7764

o1, fearaet ueer, 25 RiawR 2023 /03 3mfad, 1945

the satisfaction of the Revenue Officer of the genuineness of the phone number or
Electronic Mail address being that of the recipient and the confirmed delivery
report on the Electronic Mail address or mobile number of the party concerned, as
the case may be, shall be considered as evidence of proper service and a printout
of communication shall be placed on the record:

Provided further that an affidavit filed by the applicant or appellant shall be
sufficient proof regarding the genuineness of the phone number or Electronic
Mail address to which the communication is sent as being that of the recipient.’’.

8. Amendment of section 23.—In section 23 of the principal Act,—

(@)
(b)

for the word “posting”, the word ““affixing” shall be substituted; and

after the word “relates” the words and signs, “or by publication in the daily
newspaper having wide circulation in the area or in the Rajpatra (e-Gazette),
Himachal Pradesh” shall be substituted.

9. Amendment of section 33.—In section 33 of the principal Act, after sub-section (2),
the following sub-section shall be inserted, namely:—

“(2-a). The Financial Commissioner may specify the time period, as he may deem fit, for
making of or revising the record-of-rights.”.

10. Amendment of section 35.—In section 35 of the principal Act,—

(a)

(b)

for sub-section (7), the following shall be substituted, namely:—

“(7) The Revenue Officer through a public notice to be issued in the manner and
for such time as may be specified by the Financial Commissioner shall invite
objections for the finalization of mutation of acquisition of rights as reported
under sub-section (1) or (2) and if objections are received shall pass the final
order after hearing the interested parties and deciding the objections. In case no
objections are received within the specified time period the Revenue Officer shall
pass order as he may deem fit.”; and

after sub-section (7), so substituted following sub-sections shall be inserted,
namely:—

“(8) The Revenue Officer shall pass the order under sub-section (5) within a
period of one month from the date of report under sub-section (1) or (2) and if
the Revenue Officer fails to pass order within the stipulated period the
proceedings shall not become invalid for final adjudication merely on the ground
of lapse of the stipulated period. However he shall submit a report in the manner
as may be prescribed citing reasons for such delay to the officer under whose
control he is subjected to and after considering the report and examining the
record, if the Controlling Officer is satisfied that there were valid and genuine
reasons for delay in passing the order he may accept the report with no further
action. In case the Controlling Officer is not satisfied with the report, he shall
submit his observations to the Government for such action and in such manner as
may be prescribed against the erring officer.
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(9) If the Revenue Officer fails to submit a report required under sub- section (8),
he shall be liable for an action under relevant service rules applicable to such
officer after following due procedure.”.

11. Amendment of section 37.—In section 37 of the principal Act, after sub-section (3),
following sub- sections shall be inserted, namely;—

“(4) The Revenue Officer other than the Assistant Collector shall decide the proceedings
under sub-section (1) or (2) of this section within a period of six months from the date of
filing application by any interested party:

Provided that for the reasons to be recorded in writing the time period may be extended by
three months.

(5) The Assistant Collector of either grade shall decide such proceedings within a period of
two months which may, for the reasons to be recoded in writing, be extended by one month.

(6) If the Revenue Officer fails to decide the case within the extended period under this
section, the proceedings shall not become invalid for final adjudication merely on the
ground of lapse of the stipulated period. However the Revenue Officer shall submit a report
in the manner as may be prescribed citing reasons for such delay to the officer under whose
control he is subjected to and after considering the report and examining the record, if the
Controlling Officer is satisfied that there were valid and genuine reasons for delay in
deciding the case he may accept the report with no further action. In case the Controlling
Officer is not satisfied with the report, he shall submit his observations to the Government
for such action and in such manner as may be prescribed against the erring officer.

(7) If the Revenue Officer fails to submit a report required under sub-section (6), he shall
be liable for an action under relevant service rules applicable to such officer after following
due procedure.”.

12. Insertion of section 62-A.—After section 62 of the principal Act, the following
section shall be inserted, namely:—

“62A. Notwithstanding anything contained in this chapter, the State Government may, by
notification, exempt any assessment circle from the process of assessment of the land
revenue during a revised settlement and on the recommendation of the Settlement Collector,
fix lump sum land revenue not exceeding ten times of the land revenue assessed during the
last settlement.”.

13. Amendment of section 107.—In section 107 of the principal Act, after sub-section
(2), following sub-sections shall be inserted, namely:—

“(3) The Revenue Officer shall define the limits of boundaries mentioned in sub-section (1)
by conducting measurements on the basis of the method of surveys used during the last
settlement that is by triangulation system or square system or electronic total station system
of measurement etc. as the case may be.

(4) The Revenue Officer shall decide the proceedings of defining the boundaries within
two months from the date of filing of application thereof:

Provided that for the reasons to be recorded in writing the time period may be extended
by one month.
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(5) If the Revenue Officer fails to decide the case within the extended period, the
proceedings shall not become invalid for final adjudication merely on the ground of lapse of
the stipulated period. However the Revenue Officer shall submit a report in the manner as
may be prescribed citing reasons for such delay to the officer under whose control he is
subjected to and after considering the report and examining the record, if the Controlling
Officer is satisfied that there were valid and genuine reasons for delay in deciding the case
he may accept the report with no further action. In case the Controlling Officer is not
satisfied with the report, he shall submit his observations to the Government for such action
and in such manner as may be prescribed, against the erring officer.

(6) If the Revenue Officer fails to submit a report required under sub-section (5), he shall be
liable for an action under relevant service rules applicable to such officer after following
due procedure.

(7) If all the interested parties have agreed to and accepted the limits defined by the
Revenue Officer under sub-section (1) and objections have not been raised by any of the
interested party during the proceedings, no appeal shall lie against the order of the Revenue
Officer in such proceedings.”.

14. Amendment of section 117.—In section 117 of the principal Act, in sub-section (2),
for the words and sign “at the discretion of the Revenue Officer to fine which may extend to fifty
rupees.”, the words and sign “to a fine, as may be prescribed” shall be substituted.

15. Amendment of section 120.—In section 120 of the principal Act, in sub-section (2),
after the words “Indian penal Code”, the words, sign and figures “and under the provisions of the
Prevention of Damage to Public Property Act, 1984 shall be inserted.

16. Insertion of section 138-A.—After section 138 of the principal Act, the following
section shall be inserted, namely:—

“138A Time limit for decision of partition cases.—(1) The Revenue Officer shall decide
the partition proceedings within a period of six months from the date of application for
partition:

Provided that for the reasons to be recorded in writing the time period may be extended
by three months.

(2) If the Revenue Officer fails to decide the partition case within the extended period, the
proceedings shall not become invalid for final adjudication merely on the ground of lapse of
the stipulated period. However, the Revenue Officer shall submit a report in the manner as
may be prescribed citing reasons for such delay to the officer to whose control he is
subjected to and after considering the report and examining the record, if the Controlling
Officer is satisfied that there were valid and genuine reasons for delay in deciding the case
he may accept the report with no further action. In case the Controlling Officer is not
satisfied with the report, he shall submit his observations to the Government for such action
and in such manner as may be prescribed against the erring officer.

(3) If the Revenue Officer fails to submit a report required under sub section (2), he shall
be liable for an action under relevant service rules applicable to such officer after following
due procedure.”.
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17. Amendment of section 162.—In section 162 of the principal Act, for the words and
sign “at the discretion of the Revenue Officer to fine which may extend to fifty rupees.”, the words
and sign “to a fine, as may be prescribed” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Land Revenue Act, 1954 regulates the administration, titles and
rights of people related to land. During the last few decades a lot of changes have occurred in the
socio, political, economic and technological arena which has direct bearing on the revenue
governance system. Hence, in order to meet the changing needs of the public at large, it has become
essential to update the relevant provisions of this Act.

The Act requires changes to make it more effective and to address the difficulties and
problems being faced by the people due to delay in disposal of revenue cases. It is admitted fact
that the large pendency of revenue cases is tarnishing the image of justice delivery system.
Presently, there is no time period fixed for disposal of the revenue cases in the existing provisions
of the Act. In many revenue courts the number of cases instituted is much higher than the number
of cases disposed of for a particular time period causing constant rise in the pendency of the cases.
Therefore, to address the problem of delay in decision of cases a time limit has been proposed for
deciding the cases by the Revenue Officers.

It has been observed that most of the revenue matters are stuck on account of delay in
proper service upon the parties. Therefore in order to ensure quick and proper service of summons,
the provisions of electronic mode of summoning and summoning upon any adult members of the
family of the addressee have been proposed.

The mutation of the rights acquired by any person requires a public hearing despite the fact
that most of such acquisitions of rights are undisputed. In such a scenario in order to expedite the
process of mutation proceedings, concept of public notice for inviting objection is required to be
introduced.

It is also seen that the procedure of land revenue assessment is lengthy and cumbersome,
which causes undue delay in completing the process of revised settlement. Further the land revenue
is quite nominal and cannot be enhanced beyond a prescribed limit even after following a detailed
time consuming procedure for its assessment. Therefore provision of charging of lump sum land
revenue on the basis of revenue assessed during last settlement has been proposed. This has
necessitated amendments in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.

(JAGAT SINGH NEGI)
Minister-in-Charge.
SHIMLA :

THE , 2023

FINANCIAL MEMORANDUM
—Nil—
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 5, 10, 11, 13, 14, 16 and 17 of the Bill seek to empower the State Government to
make rules for carrying out the purposes of this Act. The proposed delegation of power is essential
and normal in character.

THE HIMACHAL PRADESH LAND REVENUE (AMMENDMENT) BILL, 2023

A
BILL

further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954).

(JAGAT SINGH NEGI)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:

THE ,2023.
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H. P.)

In the matter of :

1. Chandermani s/o Sh. Cahudhary Ram, r/o Village & P.O. Mahadev, Tehsil Sundernagar,
Distt. Mandi (H.P.) (age 70 years).

2. Shanta Kumari d/o Sh. Duni Chand Vaid, r/o Village & P.O. Patti, Tehsil Palampur,
Distt. Kangra (H.P.) at presently residing at V.P.O. Mahadev, Tehsil Sundernagar, Distt. Mandi
(H.P.) (age 60 years) .. Applicants.

Versus

General Public .. Respondent.

Subject—Application for the registration of marriage under section 15 of Special Marriage Act.

Chandermani and Shanta Kumari applicants have filed an application alongwith affidavits
in the court of undersigned under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage according to Hindu rites and ceremonies and they are living together as
husband and wife since then, hence, their marriage may be registered under Special Marriage Act,
1954.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 09-10-2023. After that no objection will be entertained and marriage will be
registered.

Issued today on 08-09-2023 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Pushap Raj s/o Sh. Parma Nand, r/o Village Dan, P.O. Baggi, Tehsil Balh, District
Mandi (H.P.).

2. Smt. Kirna Kumari d/o Shri Dinesh Kumar, r/o Village Taryambli, P.O. Brikhmani,
Tehsil Balh, District Mandi (H.P.) at present w/o Sh. Pushap Raj s/o Sh. Parma Nand, r/o Village
Dan, P.O. Baggi, Tehsil Balh, District Mandi (H.P.).

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Pushap Raj s/o Sh. Parma Nand, r/o Village Dan, P.O. Baggi, Tehsil Balh, District
Mandi (H.P.) and Smt. Kirna Kumari d/o Shri Dinesh Kumar, r/o Village Taryambli, P.O.
Brikhmani, Tehsil Balh, District Mandi (H.P.) at present w/o Sh. Pushap Raj s/o Sh. Parma Nand,
r/o Village Dan, P.O. Baggi, Tehsil Balh, District Mandi (H.P.) have filed an application under
section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on 14-06-2020
according to Hindu rites and customs at Village Dan, P.O. Baggi, Tehsil Balh, District Mandi
(H.P.) and they are living together as husband and wife since then. Hence, their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 04-10-2023. After that no objection will be entertained and marriage will be
registered.

Issued today on 4th September, 2023 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).
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In the Court of Sh. Laxman Singh Kanet (HPAS), Marriage Officer-cum-Sub-Divisional
Magistrate, Chachyot at Gohar, District Mandi (H. P.)

In the matter of :

1. Hem Raj s/o Sohan Lal, r/o Village Neori, P.O. Gohar, Tehsil Chachyot, District Mandi
(H.P.).
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2. Pratibha Thakur d/o Sh. Devi Chand, r/o Village Khanethi, P.O. Khunan, Tehsil Bali
Chowki, District Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.—Proclamation for the registration of Marriage under section 8.4 of Himachal Pradesh
Marriage Registration Act, 1996.

Sh. Hem Raj and Pratibha Thakur have filed an application on 13-09-2023 alongwith photo
copies of affidavits in the court of undersigned under section 8.4 of the Himachal Pradesh
Marriage Act, 1996 that they have solemnized their marriage on 25-01-2021 and they are living as
husband and wife since then. Due to lack of knowledge they had not entered the name of his wife in
Gram Panchayat Delag Tikkari. Now, as per provision under section 8.4 of Himachal Pradesh
Registration of Marriage Act, 1996, they have applied for entered the name of Pratibha Thakur in
the record of Gram Panchayat Delag Tikkari.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this entry, can file the objection personally or in writing before this
court on or before 16-10-2023. The objection received after 16-10-2023 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-09-2023 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Chachyot at Gohar, District Mandi (H.P.).

CHANGE OF NAME

I, Raman Raghuvanshi alias Room Singh s/o Sh. Dhani Ram, r/o Village Chhalal, P.O.
Kasol, Tehsil Bhunter, Distt. Kullu (H.P.) declare that I have changed my name from Room Singh
to Raman Raghuvanshi vide Civil Suit No. 524/2019 filed in the Court of Civil Judge, Kullu, Distt.
Kullu (H.P.) instituted on 09-11-2019 and decided on 03-07-2023.

RAMAN RAGHUVANSHI 4LIAS ROOM SINGH
s/o Sh. Dhani Ram,

r/o Village Chhalal, P.O. Kasol,

Tehsil Bhunter, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Sahil s/o Sh. Arjun Singh, r/o Village Dhoran Khas, P.O. Dhoran, Tehsil Palampur, Distt.
Kangra (H.P.) declare that I have changed my name from Sahil to Sahil Singh for all purposes in
future. Please note.

SAHIL

s/o Sh. Arjun Singh,

r/o Village Dhoran Khas, P.O. Dhoran,
Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Mukal s/o Sh. Rakesh Kumar, r/o V.P.O. Dhoran, Sub-Tehsil Sullah, Distt. Kangra (H.P.)
have changed my name from Mukal to Mukal Kumar for all purposes in future. Please note it.

MUKAL

s/0 Sh. Rakesh Kumar,

r/o V.P.O. Dhoran,

Sub-Tehsil Sullah, Distt. Kangra (H.P.).

PRI, J0T Tl o AT, f2Arae Ueer, RMa—5 gRT qfad doIT TR
goldRi-ich BXRIRT XIoU=l, JaNITSe hitp:/rajpatrahimachal.nic.in TR SUerT & Taq fFerge deaifia fdbdT ST AT B |
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